
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

7 2C/S8 

flbttVLY' t 

DATE OF DECISION1 	ter ia 

Pettione r 

CirisPtp1 
	

Advocate for the Petitioner (s) 

Versus 

The Uni - n of Inja & Others 	Respondent 

Mr.N,...hevie & Mr.k.S,Jhaveri Advocate for the Respondent(s) 

CORAM 

. 
The Hon'ble Mr. 	

Vice Chr3flifl 

The Hon'ble Mr. 	K. 	 Men 	o¼) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



D.V.Yaav 
Trave1iirg Ticket Irispectir 
c/3. Chief Ticket Inspetrs 3ffice 
AOl fti1way tatin 
Ahmeêaba L. 

V.K.Prmar, Trveliing Ticket Ins ctr, C/. Chief 
Tr 	Ticket Inspectr's Office 
AOl Iailway StEItj:fl 
Ahyneaba. 

&K.Vaghela 
Trevelling Ticket Thspectr 
c/a. Chief Ticket Inspectr's Office, AOl 
2ai1way Stati:n, Ahmebbad. 

P.1k, Chanllawala 
Travelling Ticket Ispetr 
c/D. Chief Ticket Inspectar's office, AOl 

- i1way Sttin, Ahmeha.. 	..... Applicants 

A&vcate; Mr.Gjrjsh Ete1 

Versus 

Uni'n of India 
(Notice thrugh the General Niger 

ia ilways, Churihgate, Eombay). 

Divisieal &iilwy Manager 
Va:ara Divisiri, W,klys, 
Pratapiagar, Vat1- ara 390 004 & Others, 

lkes nents 

cvocates; Mr, N,S,Shevã'e & 
Mr. K.S.Jhaverj 

CML OE1k 
in 

C.A. 720/88 

Dated 18/10/1996 

Per H•2'r1'ble }r.A.V.ar1asan, Vice hairrnai: 

Nee is present on either side. It appears 

that the app1iant is nt interested to precute 

the m&tter. Hee the appli.cti:m is iiswisseti  

for efault. There will be h•wever mo orei - as te 

C •$ t. 

(K, amrthv) 	 (A.V.Hariasan) 
lieber (A) 	 Viie Cha irman 

pr 


